BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
CHIEF JUSTICE (ACTING)

CRP[SH] 37 of 2013

04.09.2013

As prayed for by the learned counsel appearing for the

respondent, list this case as a fixed item on 17-9-2013.

CHIEF JUSTICE (ACTING)

S.Rynjah



BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
CHIEF JUSTICE (ACTING)

CRP[SH] 38 of 2013

04.09.2013

As prayed for by the learned counsel appearing for the

respondent, list this case as a fixed item on 17-9-2013.

Interim order passed shall be extended upto 17-9-2013.

CHIEF JUSTICE (ACTING)

S.Rynjah



BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
CHIEF JUSTICE (ACTING)

WP(C)[SH] 253 of 2013

04.09.2013

Heard Mr. N.Khan, learned counsel appearing for the petitioner
and also Mr. A.H.Hazarika, learned Govt. Advocate appearing for
respondents No. 1 to 5.

Issue notice returnable with 4(four) weeks.

Petitioner is to take steps for service of notice on respondent No.
6 and 7 by Registered Post with AD within 5(five) days.

There is a prayer for interim.

This court has given anxious consideration to the submission of
the learned counsel appearing for the parties. It appears that the
petitioner had made serious allegations against the respondent No. 6.
Considering the submission of the learned counsel appearing for the
parties, it appears that there is a prima-facie reason for passing an

interim order.

In the interim, it is provided that the operation of the impugned
order dated 24-6-2013 (annexure — 7) and 21-8-2013 (annexure —8) shall
remain suspended until further orders. However, liberty is granted to the

respondents to file objection, if any, to the interim order.

CHIEF JUSTICE (ACTING)

S.Rynjah






BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
CHIEF JUSTICE (ACTING)

WP(C)[SH] 250 of 2013

04.09.2013

Mr.V.G.K.Kynta, learned Sr. counsel assisted by Mr.
R.Thangkhiew, learned counsel who entered appearance on behalf of all
the respondents submits at the Bar that the enquiry in question against
the petitioners is likely to be completed within a short period of 3(three)
weeks from today in pursuance with the direction of this Court in the
judgment and order dated 1-2-2013 passed in WP(C) [SH] 311/2011. It is
well settled that even though suspension is not a punishment, putting an

employee under suspension in perpetuity is a punishment practically.

Mr. V.G.K.Kynta, learned Sr. counsel, appearing for the
respondents is directed to take instructions as to the stage of the said

enquiry against the petitioners within 3(three) weeks from today.

List this case after 3(three) weeks (26-9-2013) at the motion

stage.

Registry is directed to furnish a copy of the order to Mr.
V.G.K.Kynta, learned Sr. counsel appearing for the respondents in the

course of the day.

CHIEF JUSTICE (ACTING)

S.Rynjah



BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
CHIEF JUSTICE (ACTING)

WP(C)[SH] 254 of 2013

04.09.2013

Heard Mrs. S.Bhattacharjee, learned counsel appearing for the

petitioner and also Mr. S.Sen, SC, NEHU appearing for the respondent.
Issue notice returnable 4(four) weeks.

No formal notice need be issued as the respondent had already
entered appearance through their Standing Counsel.

List this case after 4(four) weeks (3-10-2013).

CHIEF JUSTICE (ACTING)

S.Rynjah



BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
CHIEF JUSTICE (ACTING)

WP(C)[SH] 251 of 2013

04.09.2013

The learned counsel appearing for the petitioner is directed to
furnish the memo of the writ petition to Mr. A.H.Hazarika, learned Govt.

Advocate appearing for all the respondents in the course of the day.

List this case for motion next week (12-9-2013).

CHIEF JUSTICE (ACTING)

S.Rynjah



BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
CHIEF JUSTICE (ACTING)

WP(C)[SH] 252 of 2013

04.09.2013

The learned counsel appearing for the petitioner is directed to
furnish the memo of the writ petition to Mr. A.H.Hazarika, learned Govt.

Advocate appearing for all the respondents in the course of the day.

List this case for motion next week (12-9-2013).

CHIEF JUSTICE (ACTING)

S.Rynjah



BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
CHIEF JUSTICE (ACTING)

Review Pet[SH] 10 of 2013

04.09.2013

Learned counsel appearing for the petitioner submits at the Bar
that he has the instruction to withdraw this review petition.

Accordingly, this review petition is dismissed on withdrawal.

CHIEF JUSTICE (ACTING)

S.Rynjah



